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TES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

The matter relating to rxn-enhancemen. 

of the subsistence allowance to the AppI. 

who has been under suspension since 5.3.04. 
kLY\ 

There is a 	 crkiina1 investi- 

against the Applicant by the Responde 

The investigatLon in this case is sti 

in proqrss. The Applicant has made two 

representations under Annexure-?/5 and A/6 

to the authorities coneerned requesting 

for enhancement in the subsistence a1 

The RespondentAD have not been responc 

to that in one way or the ' 

The Ld.Counsel for the App* 

our rxtice the order of the Bombay Bench c 

the CAT i.e., 2000 Voliie-3 ATJ page 

im which it has been ordered that if 

continued suspension is not due to an 

attributable to the suspended officer, 

shall be entitled to enhanced susistenc 

-: 	• 	 : 

order shall be etened to the Arolicar; 

also in this 

The kI.counsel for the ResponJents brinco 

to our rtice to Annexure-R/2. The oor: 

Committee concerrd has already mad- 

review of this case and 	finding th 

the suspension shall be continued with 

existing subsistence alloance. It is 

very apparent from the proceedirx 

aixve committee whether the repre 	: 

made by the Applicant have been AV4mT*A in- 
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the decision mentioned in the proceedinas. I  

It is only fair arI just that any represent - 

tion made by the Applicant shall be duly 

considered and a response given thereto 

iriterms of the extent rules and instructions. 

The Ld.Counsel for the Apolicant would be 

aggreable if a direction is issued from this 

Tribunal to the effect that he would nake 

a fresh representation within 10 days 

from the date of receipt of a copy of this 

order enlisting particular grievances relat-

ing to the suspension. The next suspension ! 

review committee, which is already due, 

accordingly the Ld.Counsel for the Respondents 

shall consider this representation along with 

Annexure_p/5 and A/6 representi ns already 

made by the Applicant azrJ 

in the light of extent rules and instructions 

and also in the light of the orders of this 

Tribunal in the Lombay Bench quoted above 

(a copy of which shall eompany the represe= 

ritation which the Applicant might make to 

the authorities concerned)and pass a speaking 

order meeting each and every issue raised by 

the Applicant and 	 heecision 

quoting therfliLes,instructions and 

orders etc. The Committee shall l-e convened 

by the aithorities concecned ithin a period 

of one month from the date of receipt of 

a copy of the representation. 	4-th-t order 

hall be communicated to the ATpiicant within 

a period of one month from the date Lof the 

next review cornmittee 	f such a communicaticn 



NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

is not made within the 	L. 

shalj be entitled to the 75% of the subsistencE 

allowances from the clay next to the explry 

of the one month peridmentioned above 

The Ld.Ccunse1 for the Respondents has n. 

object: 	 Y.:cF h 

actic 

With tiLTkr, th 	Cjr! -, t ;ljç 

is disposed of. b cost:,. 

Copies of this order sha.1 he given to 

Counsel for both the parties today itsei 

Member (Pdmn 

1. 


